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(2023) 05 DEL CK 0083

In the Delhi High Court

Case No : Civil Writ Petition No. 5623 Of 2023

Const Lal Bahadur Jena APPELLANT

Vs

Union Of India And Ors. RESPONDENT

Date of Decision : 11-05-2023

Acts Referred:

Citation : (2023) 05 DEL CK 0083

Hon'ble Judges : Suresh Kumar Kait, J;Gaurang Kanth, J

Bench : Division Bench

Advocate : Rakesh Dahiya, Aditya Dahiya, Sarika Singh

Final Decision : Disposed Of

Judgement

CM APPL.22026/2023

1. Allowed, subject to just exceptions.

2. The applications are disposed of.

W.P.(C) 5623/2023 & CM APPL.22027/2023

3. Vide the present petition, petitioner prays as under:

a. To quash the Movement Order dated 15.04.2023 issued by the commandant
25th Battalion, BSF, Delhi and to keep the petitioner posted at 25 Bn BSF New
Delhi;

b. To direct the respondents to keep the petitioner posted at 25Bn BSF New Delhi;

c. To direct that in case the Respondents BSF is not able to post the petitioner in
25th Bn at Chhawala Camp, New Delhi, the petitioner may be posted at BSF
Camp, Tigri, New Delhi or BSF Academy, Takenpur, Gwalior, M.P. or 167 Bn,
Mathura, U.P. or gth Bn, Hisar, Haryana or 39th Bn, Jaipur, Rajasthan.

2. Learned counsel appearing on behalf of the respondents, on advance notice,
has fairly conceded that while considering his medical condition and family
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problem, petitioner was considered to be posted in Delhi (NCR) and now he is
transferred to Tripura.

3. Learned counsel for the respondents is not able to satisfy as to why the
petitioner has been transferred to Tripura despite having medical problem.

4. Accordingly, we hereby dispose of the present petition by giving direction to
the respondents to treat the present petition as a representation filed by the
petitioner and decide the same within four weeks from today keeping in view his
medical condition on humanitarian ground and communicate the decision thereof
to the petitioner within three days thereafter with reasoned order.

5. Needless to say, if the petitioner feels aggrieved by the decision of the
respondents on his representation, he may approach the appropriate forum.

6. Till then, joining period of the petitioner shall be extended by the respondents.

7. Pending application, if any, stands disposed of.
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